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tions. The Speaker should be of the 
opinion that the motion is in order 
and it should satisfy all the other 
-conditions that have seen set out. Wt~ 
will assume that Shri Braj Raj Sinbh 

I did not give any of those grounJs., 
even then I am bound to bring it up 
here and it is enough if he ~'ays that 
there are fifty hon. MembE'r~ who v'ill 
P.€'t up. So. it is for him to influence 
a'l the oth£'r hon. Members so that the 
motion of no-confidence may be ad-
mitted. So, it cannot be rpj·.'c\l·r! for 
want of any ground being s ... t out. 

ThP other question is this. WhC'n 
the grounds arc set out, should I rt'!.d 
those grounds here? If I 'do, t!ll'Il, the 
position would be that even if Il'avp i~ 

I not granted, the grounds W!lI stand 
, and the other side will havl' no op-
, portunity to m{'et those r:h!lrg~.,. I 

find that this would be an injustic{' 
d'lnp to th{' other side. 

Shri p, N. Siq'h: Th('rp is no pro-
yision for moving a censurl' motioll 
h('Tl' in our rules. 

Mr. Speaker: Arl' fltty hon. M£'m-
bers standing in their s('at~~ No. 
1.<>a\'e is not granted. 

Paper~ to tx· laid on tl1I' Table. Shrl 
Kanungo .... <Interruptions). 

PAPERS LAID ON THE TABL1: 

REPoRT OF THE IND1AN DELEGATION 
TO TIlE 18TH SESSJON OF CONTRACTINC 
PARTDCII TO TIll: GENERAL AGREEMENT 
ON TARIFFs AND TRADE 

TIle MIIdIder or ~ eftrl 
Kana.,.': Sir, I be, to lay On the 
Table a cOPy of the Report of the 
Indian Delegation to the 18th St-.. ion 
of Contractlnc Parties to tt.. Genf'ral 
A«reement on Tariffs and Trade held 
in Geneva from May 15 to II, IMn. 
(Placed ita Ubnarv. Site No. LT-'I.l, 
11]. 

MOTION OF NO-CONFlDENCE-
Contd. 

Sbrl BraJ RaJ SlDcb (Firozabad): 
Unfortunately, there ia no mention of 
censure motion in our Rules. 

Mr. Speaker; I will not allow it to 
be taken up if hon. Member hilS not 
got fifty members to rise in their !leats. 
How many are there? There are only 
five. The motion is rejected. 

Shrl Ran,a (Tenali): We are not 
ablp to understand what is going 1111, 
Sir (lntprntptions) . 

Shrl BraJ Raj Sln,h: This j~ not the 
procedure, Sir. 

Mr. Speaker: Order, order. I will 
have to ask the hon. Members either 
to resump their seats and .lot indulge 
in this sort of i~'tI·rruption. (Inter-
ruptions). Order, order. I haVe given 
a ruling. 

Sbri BraJ Raj Slach: You have. not 
decided about the torm. 

Mr. Speaker: I have ruled that 10 
far as no-confide·nce motion ill clln. 
c('rnPe!, whatever grounds rni~ht be 
given, only that portion whiCh reads: 
"That this House has no conflljen('e in 
the Government headed by 80 and 
so .... " that alone will be read by the 
Sp(~aker of the House. Arter leave i. 
granted, no confidence motion can be 
moved and all the ,roundll can be 
urged. Otherwise, it will be a 11"01' 
injustice to the other sidt' who have 
no opportunity .... (lnterruptfon.). 1 
have decided; I am not ,oin, to allow 
It. 

8IIr1 ...,.: Sir, our potIltion in the 
Opposition becomllll abaolutelv unten-
able. I do not happen to ~Ion, to 
that Party; they haVE! given notice of 
thia. Nobody told me for what reaJlon. 
th~ .ant to move It. Should I not 
be in a position to know whf!ther I 
.hould .. ree to ,ive leavl' to it 110 
that it may be cfIIcuuH or not and 
whether I IbouJd pt up In Itupport of 
that motion or not' You "ave not 
given us any opportunity. Whit I_ 
the 11M! 




